The Uttar Pradesh Sugarcane Cess (Repeal) Act, 2025

Act No. 3 of 2026

DISCLAIMER: This document is being furnished to you for your information by PRS Legislative Research
(PRS). The contents of this document have been obtained from sources PRS believes to be reliable. These
contents have not been independently verified, and PRS makes no representation or warranty as to the accuracy,
completeness or correctness. In some cases the Principal Act and/or Amendment Act may not be available.
Principal Acts may or may not include subsequent amendments. For authoritative text, please contact the relevant
state department concerned or refer to the latest government publication or the gazette notification. Any person
using this material should take their own professional and legal advice before acting on any information contained
in this document. PRS or any persons connected with it do not accept any liability arising from the use of this
document. PRS or any persons connected with it shall not be in any way responsible for any loss, damage, or
distress to any person on account of any action taken or not taken on the basis of this document.




HH-AIT—11 IVREIH FFRR—THoTHoUTo / Telo

o / TloUlo—91 / 2014—16
A T URT U H=ILA T

HERT T, ITT AT

wﬁsﬁummmﬁa

STHTET

folkk;h 1fjf kv

Hkkx—1] [k.M idl

(STR g 3rfarf=raH)
y[kuA] *k@okj] 2 tuojh] 2026

ik 12] 1947 “kd Mtor

IR YS9
fo/kk;h vuHkx&1

[T 259 /79-1%—1—2026—1-35—23—2025
RIS, 2 ST, 2026

fofo/k

"R BT AU & TgEE 200 & I SN I5TuTed 7 SR IR I SR (FRE)
eI, 2025 fT 2T SN SIRT—3 URIKAG U I FHRHT 8, R &A@ 2 SHa¥], 2026 T
JFART UETH B AR I8 SR YW AFIH G 3 A9 2026 B ©U H FIAERE B AR 59
STORTET §RT YT AT T & |

IR TS T ISR (PR *1farfam, 2025
(SR U< AR FE&a 3 9 2026)
[SAT SR Ul fg Avsel gIRT UIRd §a]
SR Yo T IUBR AT, 1956 ® FRRIT ot @& forw
SIDIERE]

TR TR & fogaRd 99 # UdggRr fmfoRad ifSfas g=mar
ST 8 —

1—g8 Ifafm SR Uy =T SuaR  (FRed) ifdfam, 2025 wer W
STRIATT |

320_RPH_vidhaika -21 Adhiniyam folder _(Bhatkhande )-2026 Data-4E



2 IR U IATIRIT TTole, 2 SIdN, 2026

IR T 2— TR U T+ IUGR AR, 1956 YageRT FRiR¥Ia foar Sram 2
SIEIERERCTE]

22 9 1956 BT

IRSiEl

mnn®; vkj dkj.k

SR U T SUBR AR, 1956 (STR U< JIfAFTA Hw=am 22, 9 1956) B A
SdH IR, T3 ool gRT SRFS PR fAied fafiics vd o)y 99 SR U<e 9 U4 3=
e H, faie 13 faawR, 1960 @1 fau U erow fafweg # o & ol BRma 9 W &R
JfrpRINT B1fd oo T 2|

39 UPR, HFAIY STadd <Ry & fedie 13 igwRr, 1960 & fafisod & uvema, SR
T T SUBR AfAIH, 1956 319 31fRkdeg H 81 2 |

ST & gieHd, Jaih AR BT FRET $31 &1 ey fbar € |

TeUR, SR U9 71 Iuar (FRE) e, 2025 qReenfuq fasar S 7 |

3MTSTT ¥,
S0 gio Rig—II,
UHRg Al |

No. 259 (2)/LXXIX-V-1-2026-1-ka-23-2025
Dated Lucknow, January 2, 2026

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Pradesh
Ganna Upkar (Nirsan) Adhiniyam, 2025 (Uttar Pradesh Adhiniyam Sankhya 3 of 2026) as passed by the
Uttar Pradesh Legislature and assented to by the Governor on January 2, 2026. The Cheeni Udyog
Anubhag-3 is administratively concerned with the said Adhiniyam.

THE UTTAR PRADESH SUGARCANE CESS (REPEAL) ACT, 2025
(U.P. Act no. 3 of 2026)
[As passed by the Uttar Pradesh Legislature]
AN
ACT
to repeal the Uttar Pradesh Sugarcane Cess Act, 1956.

IT Is HEREBY enacted in the Seventy-sixth Year of the Republic of India as
follows -

Short title 1. This Act may be called the Uttar Pradesh Sugarcane Cess (Repeal)
Act, 2025.
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2. The Uttar Pradesh Sugarcane Cess Act, 1956 is hereby repealed. Repeal of U.P. Act
no. 22 of 1956

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Sugarcane Cess Act, ) 1956U.P. Act no. 22 of (1956has been declared ultra
vires and beyond the legislative capacity of the State by the Honorable Supreme Court, New Delhi in its
decision given on December 13, 1960 in Diamond Sugar Milsl Limited and Others vs. State of Uttar
Pradesh and Others.

Thus, after the decision of the Honorable Supreme Court dated December 13, 1960, the Uttar
Pradesh Sugarcane Cess Act, 1956 is no longer in existence.
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By order,
J. P. SINGH-II,
Pramukh Sachiv.
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